Re. Delays in Laying AGRAHAYANA 16, 1808 (SAKA) Statement by 214:

of Statutory Orders (St.)

Two Reports presented by the Com-
mittee recently—viz.,, 5th and 9th Re-
Jports—cover all cases of dela from the
first to eighth Sessions. The number of
cases of delay pointed out in these Re-
ports is 345. It would bg relevant to
point out that all the ‘Orders’ relating to
thke Ministry of Labour, which were the
subject of criticism in the House on the
15th und 22nd November, 1973 bhave
been adversely commented upon in the
Ninth Report of the Committee vide
paras 5—18.

I would take this opportunity to noint
out that the scrutiny of the Committee
has not been confined to the ‘Orders’ laid
on the Table. The Committee have also
been examining whether there were any
‘Orders’ which were required to be laid
on the Table but had not actually been
laid. In their Ninth Report, the Com-
miltee have drawn attention to 47 such
‘Orders’. It may not be out of place to
mention here that the dealing Ministries,

Labour, Commerce, Tom. Affairs, Ship-
ping and Traosport, Deptt. of Personnel
& Administrative Reforms, had initiated

action to lay these ‘Orders’ on the Table
only after the matter had been taken up
by the Committee with them.

MR. SPEAKER: He need not be
worried about some of the observations
made by some hon. Members, They were
corrected later on. As you know, on that
day I complimented you and your Com-
mittee on the vigilance that you have
maintained. Anyway I am very happy
that you made the position clear,

SHRI S. M. BANERIJEE (Kanpur): Sir,
before you pass on to the next item [ want
to point out that the Minister of Parlia-
mentary Affairs has not said anything by
way of reply to our observations,

MR. SPEAKER: I will see to it that he
conveys these suggestions to the Ministries
concerned.

SHRI S. M. BANERJEE: 1t iga de-
fence matter and 11,000 men are losing
.their jobs. Are we not entitled to a dis-
cussion or a statement from the Minister?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. MGHU
RAMAIAH): Reganding .the various sug--

ions made, I am glad that Shri Vaj-
payeo and others appreciate my position.:
Some of them call for action and some
call for non-action. I will convey them:
to the Ministers concerned.
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MR. SPEAKER: I will see that he-
conveys it to the proper Ministries for
action or statement or adjustment of
time,

SHRI S. M. BANERJEE: You are:
always doing it, We have no complaints
against you. The Deputy Minister madec
a statement here in reply to a question
that 8,000 people will not be retrenched.
Now, 11,000 defence employees are go-
ing to lose their jobs. Is that the Gov-
ernment’s policy?

12.54 brs.
STATEMENT BY MEMBER RE-
INDIAN AIRLINES SERVICE
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“The shifts in Indian Airlines prior to-
the 12th November were mostly on the
“balanced” pattern, so that equal
numbers of workers were employed in
the morning, afternoon, and night .

shifts, though the work-load involved
varied from shift to shift. This cre-



215 - stucmmt_bv
1 v s )
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work-load was high and Teft ‘numibers
of workers with fittle work at other
“times.” ‘
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Morning Shift (105000/1000 hours) Grade 3/4 staff 51
Grade 1/2 staff .. 86
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-After noon shift (1300/1720 hours) Grade 3/9 staff 13
Grade 1/2 staff 55

AU AT Yy

After noon shift \1720/2130 hours) Grade 3/9 staff 30
Grade 1/2 staff . 47

T HEATT LT

Late Evening shift (2130/2345 hours) Grade 3/g staft . 22
Grade 1/2 steff . . 50

7Y ardy .

Night Shift} . (2345/0500 hours) Grade 3/9 staff . . . 6
Grade 1/2 staff . . . 12
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Morning shift 30
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Night shift - 23
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THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
Sir, with your permission I beg to submit
that in my statement in this honourable
House on the 14th November, 1973, I
stated and I quote:

“The shifts in Indian Airlines prior to
the 12th November were mostly on the
‘balanced pattern’ so that equal num-
bers of workers were employed in the
morning, afternoon and night shifts,
though the workload involved wvaried
from shift to shift. This created artifi-
<ial shortages when the workload was
high and left numbers of workers with
little work at other times. The reten-
tion of workers from the lightly loaded
to the more heavily loaded shifts thus
became inevitable.”

T very much regret that Shri Atal Bibari
‘Vajpayee seems to have misunderstood
my statement and feels that I have mis-
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led the House. I am sure that had Shri
Vajpayee examined my statement care-
fully, he would not have accused me of
such a serious lapse
I would like to reiterate that in describ-
ing the shift patterns, I intentionally used
the word ‘mostly’ so as to make it clear
that there were some exceptions to the so-
called balanced or equi-strength pattern.
(Interruptions) Mostly means that it does
not mean absolutely or totally.

SHRI S. M. BANERJEE: Doth the
Minister and the Chairman have misled
the House,

SHRI RAJ BAHADUR: Mostly does
not mean ‘entirely’. It is ordinary com-
mon dictionary meaning. It does not
mean entirely and I have been repeating
that all through T had in mind the shift
pattern in the Commercial Department
in the Delhi and Calcutta regions which
were not equi-strength. In all there are
12 categories of shifts involved for three
services. Four of the bases concerned are
Calcutta, Bombay, Madras and Delhi, Qut
of the 12, in 10 shifts there is equi-
strength, and in two, _it is not. Therefore,
1 said ‘mostly”.

According to my information which I
have had wverified again from Indian Air-
lines, the shift patterns in the Engineering
(Maintenance) Sections Gr. I to Gr. 9
and the Stores (Engineering Mainten-
ance) Sections Gr. 1 to 9 were equi-
strength in all the four regions of Delhi,
Calcutta, Bombay and Madras. They
were also equal in the Commercial
Departments Gr. 1 to 9 in Bombay and
Madras Airports.

I lay a statement on the Table of :he
House which will show the position as
it existed immediately before the 12th
November 1973. [Placed in Library. Sce
Only in Calcutta
and Madras the variations were as I have
already said. This shows clearly that I
have made a correct statement and I bave
made the statement based on facts which
could not really mislead the House.
In fact, if I had said something else
which Mr. Vajpayee perhaps wanted me
to do, that would have been misleading.
The figures shown in the statement were
of the rostered strength.

SHRI ATAL BIHARI VAJPAYEE:

What about the actual figures?
?
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SHRI RAJ BAHADUR: I am just
giving them. The figures shown in the
statement were of the rostered strength.
It will thus be seen that the shifts were
equi-strength in spite of the accepted fact
that the workload varied greatly from
shift to shift. To meet the variation in
workload, it became. essential to detain
workmen from the previous shifts to
subsequent shifts. The actual number of
workmen working in various shifts thus
bad not much relevance left to the roster-
ed strength. It is this practice that led
to such a heavy overtime bill and other
wasteful practices. It was precisely to
remedy this situation that the manage-
ment introduced new shift patterns with
effect from 12th November, based on the
actual requirements of the workload in
each shift.

In fixing the new shift pattern, the
management has made sure that the
agreements with the unions are not in-
fringed and that no individual workman

is made to work more than the permissi-
ble limit,

The House will thus seec that I have
at no stage misled it. Op the contrary,
my original statement of the 14th Nov-
ember states the facts correctly.

MR. SPEAKER: Now, we pass on to
the neat item. Shri S. M. Banerjee has
to move the resolution under item No.
10. Ttems Nos. 10 and 11 will be taken
together.
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MR. SPEAKER: It is not yet moved.
It will by taken up after lunch. Shai
8. M. Banerjee may move it after lunch.
After Shri S. M. Banerjee, the Finance
Minister will speak and will reply to the
point of order.

13.06 brs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

Salt (Amdt.) Ordinance (St. Res.)
The Lok Sabha reassembled after Lunch

at four minuwtes past Fourteen of the
Clock.

[Mr. DePUTY-SPEAXER in the Chairl

STATUTORY RESOLUTION re DIS

APPROVAL OF CENTRAL EXCISES

AND SALT (AMENDMENT) ORDIN-
ANCE, 1973

MR. DEPUTY-SPEAKER: Statutory
Resolution relating to the Central Excises
and Salt (Amendment) Ordinance, 1973

(Ordinance No. 3 of 1973). Shri §. M.
Banerjee.
SHRI S. M. BANERIEE (Kanpur):

May I take it that I can speak on both
the Ordinance and the Bill because we
are discussing both?

MR. DEPUTY-SPEAKER: Yes, you

can,

SHRI §. M. BANERIJEE:
move the following Resolution:

I beg to

“This House disapproves of the Cen-
tral Excises and Salt (Amendment)
Ordinance, 1973 (Ordinance No. 3 of
1973) promulgated by the President

on the 2nd November 1973. ..

I would add with your permission—

“on the advice of the Council of

Ministers”,
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MR. DEPUTY-SPEAKER: Only ona
point of order.

SHRI MADHU LIMAYE: Yes.
framefmr & sadh)



